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आदेश /O R D E R 

 
PER C.N. PRASAD, J.M. 
 

 This appeal is filed by the assessee against the order of the 

Ld. CIT(Appeals)-NFAC, Delhi dated 22.07.2024 for the AY 2012-13.  

2. The Ld. Counsel for the assessee, at the outset, submits that 

the appeal has been disposed of ex parte by the Ld. CIT(A) without 

giving proper opportunity and also the Ld. CIT(A) did not go into the 
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merits of the addition/disallowances made by the Assessing Officer.  

In other words, it is submitted that the appeal was disposed of for 

non prosecution and without dealing with the merits of the 

additions/disallowances.  On a query of the Bench as to whether 

this appeal can be sent to the Ld. CIT(A) for fresh adjudication  the 

DR has no serious objection.  

3. Considering the submission of both the parties and on perusal 

of the Ld. CIT(A) who disposed of the appeal for non prosecution 

and without going into the merits of the addition/disallowance 

made in the assessment order, we feel it appropriate to restore this 

appeal to the file of the Ld. CIT(Appeals) for fresh adjudication 

after providing adequate opportunity of being heard to the 

assessee.  The assessee is directed to cooperate with the appeal 

proceedings without taking unnecessary adjournments. 

4. In the result, appeal filed by the assessee is allowed for 

statistical purpose. 

Order pronounced in the open court on 08/05/2025 

  
  Sd/-       Sd/- 

    (AVDHESH KUMAR MISHRA)                   (C.N. PRASAD) 
       ACCOUNTANT MEMBER                 JUDICIAL MEMBER 

Dated:  08.05.2025 

*Kavita Arora, Sr. P.S. 



ITA No.216/DDN/2024 

 

3 

 

Copy forwarded to: 

1. Appellant 

2. Respondent 

3. CIT 

4. CIT(Appeals) 

5. DR: ITAT 

ASSISTANT REGISTRAR 
ITAT, NEW DELHI 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 


